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No.- 1/Mu.Stha.Ra.Bhu.(Legislative)11-002/2007-872(1)—In exercise of the powers
conferred under proviso of Article-309 of the Constitution of India, the Governor of Bihar makes
the following Rules for appointment to the posts of Research Officer for Bihar Gazetteers and
regulation of their service conditions :-

1. Brief title, extent and commencement—

(1) hese Rules may be called the “Bihar Gazetteers Research Officer Service Cadre
Rule, 2018”.
) It shall extend to the whole of the State of Bihar.
3) It shall come into force at once.
2. Definitions- In these Rules, unless referred otherwise in the context —
(1) 'Government' means the Government of Bihar;
(i)  'Appointing Authority' means the Government of Bihar;
(iii)) 'Cadre Controlling Authority' means the Principal Secretary, Department of
Revenue and Land Reforms, Bihar;
@iv) ‘Department' means Department of Revenue and Land Reforms, Bihar;
v) 'Commission ' means the Bihar Public Service Commission, Patna;
(vi)  'Gazetteer' means Geographical Dictionary, in which the publication of the District
Gazetteer and State Gazetteer will be under the Head and Sub-Head determined by
the Government of India .
3. Constitution of service cadre—
©) Posts of different categories in the service/cadre and its classification shall be as

follows :-
S.NV. Name of Post Gradation of Post
1 2 3
1| Research Officer Basic Category
2 | Deputy State Editor First Promotional Level
3 | Joint State Editor Second Promotional Level

(2)  The strength of sanctioned posts, pay scale and classification as specified in sub-rule
(1) shall be the same as it may be determined by the State Government, from time to
time.

(3)  Personnel already appointed and working on the post of Research Officer before the
application of these Rules, shall be deemed to have been automatically included in
the equivalent post of this cadre.

4. Reservation—In the appointment and promotion to the posts, the Reservation Act and
provisions relating to the Roster, enforced for the time being in the state shall be applicable.

5. Recruitment/Appointment—Direct appointment to the post of Research Officer (Basic
Category) shall be made as per requisition of the Department based on the merit list prepared
through a competitive examination and an interview conducted by the Commission and on the basis
of recommendation by the Commission accordingly. The competitive examination shall consist of
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one optional subject and question paper of General Studies. The syllabus of the optional subject and
General Studies shall be determined by the Commission after consultation with the Department
which will be in conformity with the syllabus of the Combined Competitive Examination.

6. Qualifications—

(1) High Second Class (at least 55%) in Post-Graduation in History or Economics or
Social Sciences shall be compulsory.

(2)  Preference of 10 marks shall be given to the candidates having at least two years of
research work experience from a university or from a Government or Government-
recognised Social Research Institute.

(3) Age limit—The minimum age for recruitment shall be of 21 years and the
maximum age limit will be applicable as determined by the Government (General
Administration Department) from time to time.

7. Probation Period—The Probation period of newly appointed Research Officer (Basic
Category) shall be of two years which will be under the State Editor, Bihar Gazetteers. The
probation period may be extended, with reasons to be recorded in writing, for further one year. On
being found not satisfactory service even in the extended probation period, the candidate concerned
may be removed from the service.

8. Training—Training shall be made available by the State Government, from time to

time, as per the requirement.

9. Departmental Examination and Syllabus—It will be compulsory for officers
appointed to the posts of Basic Category to pass the Departmental Examination conducted by the
Board of Revenue. The procedure, subject and syllabus for the examination shall be determined by
the Board of Revenue in consultation with the Department.

10. Confirmation—The service shall be confirmed by the Cadre Controlling Authority on
the recommendation of the State Editor, Bihar Gazetteer after satisfactory completion of the
probation period and on passing of the Departmental Examination.

11. Posting—The appointed Research Officers shall be posted in the office of the State

Editor, Bihar Gazetteers under Department of Revenue and Land Reforms, Bihar.

12. Promotion—

(1)  Promotion in different grades of the service shall be granted on the basis of
recommendation of the Departmental Promotion Committee constituted by the
Department. For promotion, fulfillment of ‘kalawadhi’ determined by the
government shall be essential.

(2)  The vacant post of Deputy State Editor shall be filled up by promotion from the post
of Research Officer (Basic Category). For promotion to the post of Deputy State
Editor, seniority-cum-merit shall be the criterion.

(3)  The vacant post of Joint State Editor shall be filled up by promotion from the post of
Deputy State Editor. For promotion to the post of Joint State Editor, seniority-cum-
merit shall be the criterion.

13. Liability—The Deputy State Editor will study the initial manuscript prepared by the
Research Officers and after required amendment shall put up the same before the Joint State Editor.
The Joint State Editor will conduct a meeting with the District Nodal Officer and Specialists, and
after verification by District of the facts and data collected from the concerned Districts, the Deputy
State Editor will put up the manuscript before the State Editor for its final edition. In the absence of
the State Editor, the Joint State Editor will perform the duties of the State Editor. Other than these,
all officers shall carry out the liabilities as determined by the State Government, from time to time

14. Residual affairs—Matters for which provisions have not been made specifically in this
Rule, relevant provisions of Service Code/Rules/Resolution/Instructions applicable to Government
the Officers/ Employees of appropriate level of the State Government for them will be applicable.

15. Interpretation-If any doubt arises as to the interpretation of any provision of this Rule,
the decision taken by the Department, in consultation with the Department of Law, shall be final.

16. Removal of difficulties— If any difficulty arises in the implementation of the
provisions of this Rule, the Department, in consultation with the Law Department, may remove the
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difficulties by issuing a general or specific order, which will not be inconsistent with the provisions
of this Rule.
17. Repeal and Saving—

(1) Rules/Resolutions/Orders/Instructions etc issued earlier, from time to time, by the
Department with regard to this service, are hereby repealed.

(2)  Notwithstanding such repeal, anything done or any action taken under the said
Rules/Resolutions/Orders/Instructions shall be deemed to have been done or taken
under these Rules, as if these Rules were come into force on the date on which such
proceeding was done or such action was taken.

By the order of the Governor of Bihar,
BRAJESH MEHROTRA,
Principal Secretary.

3refter, AAfAdTery qsumed,
fagR, ge1 aRT yaIfera wd gfsal
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